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Central Aui^iiNrSTRATiyE tribunal, principal bench

Neui Delhi, this 1st February, 1995

MA 270/95 in- OA 18/1995

Hon*bie Shri P.T.Tbiruuengadam, ilemuer (m)

1 , 3BF Civilian Emp. Uelfare Mssn.
459l/l0, Basti Harphool Singh
Sedan Thana Roaa, Delhi

2. Shri Pankaj Mehta
8-8/221, Sector 3, fiohini, Delhi-85

By Shri A.K, oehra, Aouoca te

yersus

Union of India, through

1. The UG, jorder Security Fore®,
CGO Complex, Lodi Road, New Delh

2. The Assistant Director(Accounts)
Bbf, Pushpa Bhauan, Neu Delhi

Applicants';

Respondent;.

ORDER (oral)

MA 27D/95 has been filed uith a praysr that the

appli cant may be allowed to uithuaiEBW the OA IB/95 with

liberty to the applicemt Nb.2 Pankaj Wehta to a=..sail toe

transfer order issued on 30.11 .94 oy filing a sBp,T.,te D-..

2, MA is allowed. Accordincjiy, Cm 1B/95 is consignee'

to records, Lioerty is given to Applicant No.2 for filin.p

a separate OA uith regard to his transfer passed on

30,11.94. Notice issued to the Respondents in Cm 18/95

need not be acted upon.
,) XT-j-

Cf.T.Thl ruvengaaan)
Meiiher (A)
1 .2.1995
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